CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

on 738/94, OA 761/94, Oa 762/94, OA 763/94, oA 764/94,

oA 765/94, oA 766/94, OA 767/94, OA 768/94, 0A 769/94,

oa 770/94, oa 771/94, oa 772/94, OA 779/94.

Shri K.M. Ranade & Ors. .. Applicarits.
Vs,

A.G.'s oOffice. ' .. Resrondent.

Ccoram ;3 Hon'ble shri V. Ramakrlshnan, Member (A)
Hon'ple shri B.S. Hegde,. Member (J).

Tribunal's Order : _ Lated : 18.7.1994.

shri M.A. Mahalle, counsel for the
applicants. Shri A.I. Bhatkar for skri M.I. sethna,

counsel for the respondents.

| Though the respondents vide order dated
19.5.1994 stating that the applicants will be
repatriated from 18.6.1994., so far the applicants
have not been repatriate65 The Respondents were «
directed by order dated 23.6.1994 “"status - quo be
maintained till 14 days." . It is uhderstood that tre

applicants were not relieved from the deputation

- peost. Reply hag not been filed by the regrondents..
. Leayned counsel far the appllvants qeeks for a short
time to make submlss;ong." List the cage wn 25.7.1994

‘for admissioa hearlng ané orderx on imterim pedisf,.

Interim esrdex already passed will contlnue tlll then.

(B.S.Hegde) : ‘ : ( v.ramakrishnan)
Member(J) : ‘ ‘Member (2a)

CAT/BOM/JUBL/OA. | Late : .

Copy to -

1. shri K. M. Ranade & Ors., C/o. stri M.A, Mahalle,Ad
2. BA.Gu's Office through stri M.I. sethna, Advo~ate.

section Officer.



